20 Oral Answers [RAJYA SABHA] to Questions

SHRI MATILAL SARKAR: Mr. Chairman, Sir, this policy of the ... (Interruptions)...
Y= PAR 16 : W, S <l AT b1 &...(FGHM)...

SHRI AMAR SINGH: Sir, the entire nation is burning and this ...(Interruptions)...
MR. CHAIRMAN: Please allow the answers to be completed ...(Interruptions)...

SHRI ASHW ANI KUMAR: Therefore, Sir, I am informing the House that the Government is
seized of the concerns of small shopkeepers who believe that the entry of large domestic
companies and foreign companies might adversely affect their interest. Therefore, showing
sensitivity and concern to the number of representations that we have received, we have
constituted an expert group, mandated them to study all the consequences, the pros and
cons. It is only after receiving those recommendations that the Government will apply ire
mind and come forward with the requisite policy that would be in accord with the felt
sensitivities of the Government and the ..(Interruptions)...

*187. [The questioner (Shri All Anwar) was absent. For answer vide page 24 infra].

Initiatives to check crime rate in Metropolitan Cities

*188. SHRI M.V. MYSURA REDDY: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether any effective initiatives with planning have been taken by Central Government
to check the growing crime rate in the metropolitan/big cities of the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
SRIPRAKASH JAISWAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Police' and Public Order' are State subjects under the Seventh Schedule to the
Constitution of India and therefore, the State Governments are primarily responsible for
prevention, detection, registration and investigation of crime and for prosecuting the criminals
through the machinery of their law enforcement agencies.

The analysis of crime data in 35 metropolitan/big cities (having a population of i 0 lakhs or
more) for the last 5 years (2002-2006), indicates varying trends in respect of crime rate
including decline in the case of some cities.

The Union Government, however, supplements the efforts of the State Governments by
providing them financial assistance for modernization of their Police Forces, in terms of
weaponry, communication equipment, mobility, training and other infrastructure under the
Scheme for Modernization of State Police Forces. During 2006-07, Rs. 96.43 crore have
been released to the various States for focused attention on policing metro cities of Hyderabad,
Bangalore, Chennai, Mumbai, Ahmedabad and Kolkata in the spheres of surveillance and
crime investigation, traffic management, special needs for security related communication
systems, PCR van net work, digital radio trunking, etc. as a specific component under +the
Scheme of Modernisation of State Police Forces. Further, intelligence inputs are regularly
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shared by the Central Security and Intelligence Agencies with the State Law Enforcement
Agencies to prevent crime and law and order related incidents.

MR. CHAIRMAN: Please allow the hon. Member ...(Interruptions)... Please
...(Interruptions)... Question No. 188. ...(Interruptions)...

Y I RIS ST @ FaR 9 ofeH 7, 98 .(au)... a8 weet ot
STII....(ATHT). ..

MR. CHAIRMAN: Question No. 188 please ...(Interruptions)... Please do not interrupt.

i} IR AR AT AT AR R STEH! 1 HXA? ..(FAHM).... MY BIC fHAMI & A1
3ITY PR VT B...(FIHH)...

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)...

S} T ARTIT AT ¢ 3T WK b 13 U1 4 Sl Taaerdls bl gail 8...(Fae™)...

MR. CHAIRMAN: Please do not make an intervention without the permission of the
Chair. ...(Interruptions)... Please do not ...(Interruptions)...

£} I ARV AR : S9N A1 THAaIE 38R 41 ol Tl 3779 F e 8 f 317 539 W
SHITINY fISTSUL...(FAYUM)... gl SHRIN fSSTs S a1feul....(Saem ). .

MR. CHAIRMAN: The hon. Member... (Interruptions)... Please proceed with the question.
... (Interruptions)....

st <1 A : IE RTAT important B...(@AHM)... T 87 P1e & fov Isi 8My Bl
..(FAYT)... B9 B U FITAT 8] Jod adl...(TIEM)...

MR. CHAIRMAN: Please do not interrupt the House. ...(Interruptions)... The hon.
Members are infringing on the privilege of another hon. Member. Please do not do so. ...
(Interruptions)... Please do not interrupt the proceedings.... (Interruptions)... I am requesting.
the hon. Members. ...(Interruptions)... Yes, go ahead please. ...(Interruptions)...

SHRI M.V. MYSURA REDDY: Mr. Chairman, Sir, the written statement of the hon.
Minister says," Police' and Public Order' are State subjects under the Seventh Schedule of
the Constitution of India and, therefore, the State Governments are primarily responsible for
prevention, detection, registration and investigation of crimes. The Union Government,
however, supplements the efforts of the State Governments by providing them financial
assistance for modernisation of their police forces..."

MR. CHAIRMAN: Question please.

SHRI M.V. MYSURA REDDY: Sir, I want to know from the hon. Minister when the
crime is a State subject, why the Union Government is providing financial assistance. My
second question is on crime. What will they do of the weaponry? And, my third question is
whether the financial assistance...

MR. CHAIRMAN: Only one question please.

SHRI M.V. MYSURA REDDY: May I know whether the financial assistance of Rs. 96
crores is sufficient?

SHRI SHIVRAJ V. PATIL: Sir, I do realise that the financial assistance of Rs. 96 Crores
is not sufficient. We are increasing it progressively and we will be able to give more money
to the State Governments to see that better policing is provided in mega cities.
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SHRI M.V. MYSURA REDDY: Sir, my second supplementary is, due to IT technology
and due to urbanisation, modus operandi of crimes has been changed even in conventional
crimes. Apart from conventional crimes, crimes like counterfeiting, illegal trafficking of
women, child and human body parts, illegal migration, terrorist activities, illegal money
transfer, online circulation of pornographic material, all these things require special laws. I
want to know from the hon. Minister whether there is any proposal to bring a special law to
control crimes in urban areas.

SHRI SHIVRAIJ V. PATIL: Sir, we cannot have laws especially for urban areas. We will
have law for the entire country. But, in order to control the cyber crime, there is a law made
and we have amended the existing law also to meet the requirement. So, in this fashion we
control it. But, we cannot have a law for the metropolitan cities and we can't have separate
law for the rural areas.

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
SEZs in Gujarat

*182. SHRI PRAVEEN RASHTRAPAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the number of Special Economic Zones (SEZs) granted permission in Gujarat as on
30th June, 2007;

(b) the names of industrial houses or industrial groups owning maximum SEZs in Gujarat;

(c) the details of agriculture land and Government wasteland under each SEZ, zone-wise;
and

(d) the details of present status of each SEZ?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH): (a) 27
formal approvals have been granted for setting up of Special Economic Zones (SEZ) in
Gujarat as on 30.6.07.

(b) Gujarat Industrial Development Corporation (GIDC), which is a Gujarat Govern
ment undertaking, has the maximum number of approvals for setting up SEZs.

(c) Land/land usage is a State subject and the approvals are granted to only those proposals
which are duly recommended by the concerned State Governments. All State Governments
have been advised that in case of land acquisition for Special Economic Zones, first priority
should be for acquisition of waste and barren land and if necessary single crop agricultural
land could be acquired for the SEZs. If perforce a portion of double cropped agricultural
land has to be acquired to meet the minimum area requirements, especially for multi-product
Special Economic Zones, the same should not exceed 10% of the total land required for the
SEZ.

(d) The details of these approvals as on 30th June, 2007, including the name of the devel-
oper, area for each SEZ and the status is given in the enclosed Statement.



